
Madras High Court rejects plea to grant Indian citizenship to children 
born at Sri Lankan Tamil refugee camps 

https://www.thehindu.com/news/national/tamil-nadu/madras-high-court-rejects-plea-to-
grant-indian-citizenship-to-children-born-at-sri-lankan-tamil-refugee-
camps/article67949898.ece 

Judges say such a general direction cannot be issued unless the authorities concerned 
were provided with basic details required to grant citizenship 

The Madras High Court on Thursday, March 14, 2024 refused to issue a general 
direction to the Centre to grant Indian citizenship to all children born at the special 
camps for Sri Lankan refugees in Tamil Nadu. The court disposed of a public interest 
litigation (PIL) petition which sought such a direction. 

Chief Justice Sanjay V. Gangapurwala and Justice D. Bharatha Chakravarthy said, the 
PIL petition was bereft of details and that the authorities concerned would be able to 
consider the plea only when basic details such as the date and place of birth, parents’ 
citizenship and so on could be submitted. 

V. Ravikumar, an advocate based in Chennai, had filed the PIL petition. He claimed to 
have made a representation to the National Human Rights Commission (NHRC) on 
September 17, 2022, for considering the issue of granting Indian citizenship to every 
baby born in the camps for Sri Lankan Tamil refugees. 

After the NHRC took cognizance of the issue, the Union Home Ministry (citizenship 
wing) sent a detailed communication to the petitioner on December 14, 2022 explaining 
why citizenship by birth could not be claimed now, as a matter of right, by all those who 
were born at the refugee camps. 

The Ministry stated that Indian citizenship was granted to Indian origin Tamils as per the 
terms of Sirimavo - Shastri Agreement of the year 1964 and the Sirimavo - Gandhi 
Agreement of the year 1974. Then, the issue was dealt with under Section 5(1)(b) of the 
Citizenship Act applicable to people of Indian origin. 

However, the statutory time limit for making an application under the Sirima - Shastri 
pact of 1964 was fixed to be October 31, 1981 and the Indian Origin Tamils who had 
failed to apply before the cut-off date were not entitled to get Indian citizenship even 
under Section 5(1)(b). 

The Ministry further stated that a foreigner who had entered India without valid travel 
documents and remained beyond permitted period of time would be considered only an 
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illegal migrant under Section 2(1)(b) of the Citizenship Act which provides different 
modalities for acquiring citizenship. 

An amendment was carried out to the Citizenship Act in 1986 and the statement of 
objects and reasons for the amendment highlighted that a large number of persons of 
Indian origin had entered India from Bangladesh, Sri Lanka and some African countries 
and they had been residing here for long. 

The Centre had taken a serious view of clandestine entry of such persons and made the 
provisions related to grant of citizenship more stringent by stating that a person could 
become a citizen by birth, after the 1986 amendment, only if either of his/her parents 
was an Indian citizen. 

Therefore, the law as of now stated that all those who were born in India on or after July 
1, 1987 (when the 1986 amendment came into force), but before the commencement of 
the 2003 amendment, could claim Indian citizenship by birth only if either of his/her 
parents was an Indian citizen at the time of birth. 

Further, Section 3(1)(c) of the Citizenship Act clearly states that those who were born in 
India after the commencement of the 2003 amendment could claim citizenship by birth 
only if both the parents were Indian citizens or if one of the parents was an Indian 
citizen and the other was not an illegal migrant. 

Therefore, any claim for citizenship on the basis of birth would have to be made in 
accordance with Section 3 of the Citizenship Act, the Ministry stated. The petitioner 
urged the court to quash the Ministry’s communication, but the plea did not cut ice with 
the first Division Bench. 
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Andhra Pradesh CM lays foundation stone for National Law University 
in Kurnool 

https://www.thehindu.com/news/national/andhra-pradesh/andhra-pradesh-cm-lays-
foundation-stone-for-national-law-university-in-kurnool/article67950405.ece 

The university has been proposed to be constructed in 150 acres at an estimated cost 
of ₹1,011 crore; Jagan unveils plans to develop Kurnool as a legal hub 

Andhra Pradesh Chief Minister Y.S. Jagan Mohan Reddy on March 14 (Thursday) laid 
the foundation stone for the National Law University at Jagannathagattu near 
Lakshmipuram in Kallur mandal of Kurnool district. 

Proposed to be constructed in 150 acres at an estimated cost of ₹1,011 crore, the 
university is intended to become a centre of excellence for legal education in the region. 

The stone-laying ceremony was graced by several dignitaries including High Court 
judges, advocates, and Law Department staff. Mr. Jagan Mohan Reddy performed the 
bhoomi puja. 

Sribagh Agreement 

Addressing the gathering, Mr. Jagan Mohan Reddy expressed gratitude and highlighted 
the historical significance of this initiative. He emphasised how the law university could 
fulfil the promises made to the people of Rayalaseema, echoing the principles of fair 
justice outlined in the Sribagh Agreement of 1937. This agreement pledged to establish 
a High Court in Kurnool. 

The Chief Minister emphasised the fulfilment of this promise through the establishment 
of the National Law University, saying that the institute will not only serve as an 
academic institution but also lay the groundwork for a robust legal ecosystem in the 
region. 

He also unveiled plans for the development of Kurnool as a legal hub. He announced 
the establishment of various legal departments and commissions in the region including 
the State Consumers’ Dispute and Redressal Commission, A.P. Legal Metrology 
Commission, A.P. Labor Commission, A.P. VAT Appellate Tribunal, A.P. Waqf Board 
and the offices of the Andhra Pradesh Lokayukta and the National Human Rights 
Commission (NHRC). 

“These initiatives will signify a holistic approach towards strengthening the legal 
framework and ensuring justice for all,” said the Chief Minister. 

 

HINDU, Online, 15.3.2024
Page No. 0, Size:(0)cms X (0)cms.



Solan: Pharmaceutical units having dual licences face the heat 

https://www.tribuneindia.com/news/himachal/pharmaceutical-units-having-dual-licences-
face-the-heat-600612 

Pharmaceutical units having dual licences availed under the Drugs and Cosmetics Act, 
1940 and under Food Safety and Standards Authority of India (FSSAI) will have to 
surrender one licence as per the recent directions of the Drugs Controller General of 
India (DCGI). 

As many as 58 pharmaceutical companies have been identified by the Drugs Control 
Administration (DCA), Baddi, which are having dual licences. Its report was submitted 
by the DCA to the Drugs Controller General of India (DCGI), who had sought the report 
in February after directing the state authorities that a manufacturing facility approved for 
drugs should not be used for manufacturing any other product. 

This has caused panic among the manufacturers as they have invested crores in setting 
up both the facilities. 

The Himachal Drugs Manufacturers Association (HDMA) has represented its case 
before the State Drugs Controller after they drew a list of 58 such units. 

The association stated that these manufacturers had set up dual facilities after they 
were permitted by the DCGI as per a notification issued on March 1, 2007. 

“The conclusion to permit dual licencing had been drawn from the 37th Drugs 
Consultative Committee meeting which had stated that there was no harm in allowing 
products similar in nature to be manufactured in existing facilities to utilize spare 
capacity.” observed Dr Rajesh Gupta, president, HDMA. 

“Following this, dual licences were granted for manufacturing nutraceuticals and drugs 
in the same premises,” he said. 

The association also stated this permission was, however, contrary to Schedule M of 
Good Manufacturing Practices and requirement of premises that no other manufacturing 
activity shall be undertaken and the premises should be exclusively used for production 
of drugs in units prior to December 11, 2001. 

“Since two contrary views are expressed in these orders and rules, we have requested 
the DCGI to look into the matter and devise uniform guidelines,”said Dr Rajesh Gupta. 

“No one among the these units is a law violator as they manufactured both products 
following the decision of an apex body taken in 2007 as it was noted that food 
supplements do not pose any risk to the drug manufacturing on a premises. 
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Following GMP ensures that there is neither a mix-up nor a contamination of products,” 
added Gupta. 

The DCGI has referred to a case of National Human Rights Commission where 
questions had been raised over lack of regulation over nutraceutical manufacturing 
units. 

The association, however, pointed out that case proceedings do not recommend 
disallowing dual licences. 

Since huge investment has been made by the units for fulfilling the requirements, a 
sudden closure will cause financial losses and could lead to job losses. 

Consumers would also face disruption of the supply of essential products like drugs and 
food supplements. 

The association has demanded withdrawal of the directions to avert losses to the 
industry. 

Were permitted by DCGI 

The Himachal Drugs Manufacturers Association (HDMA) has represented its case 
before the State Drugs Controller after they drew a list of 58 such units. 

The association stated that these manufacturers had set up dual facilities after they 
were permitted by the DCGI as per a notification issued on March 1, 2007. 

Dual licenses granted 

The conclusion to permit dual licencing had been drawn from the 37th Drugs 
Consultative Committee meeting which had stated that there was no harm in allowing 
products similar in nature to be manufactured in existing facilities to utilize spare 
capacity. Following this, dual licences were granted for manufacturing nutraceuticals 
and drugs in the same premises. — Dr Rajesh Gupta, HDMA president 
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Madras HC dismisses PIL for grant of Indian citizenship to all children 
born in Sri Lankan refugee camps 

https://newsroomodisha.com/madras-hc-dismisses-pil-for-grant-of-indian-citizenship-to-
all-children-born-in-sri-lankan-refugee-camps/ 

Chennai, March 14 (IANS) The Madras High Court on Thursday dismissed a PIL 
seeking directions to the Central government to grant Indian citizenship to all children 
born in camps for Sri Lankan refugees in Tamil Nadu. 

A bench of Chief Justice Sanjay V. Gangapurwala and Justice D. Bharatha 
Chakravarthy held that the PIL petition didn’t have details and that the authorities 
concerned would be able to consider the plea only when basic details such as the date 
and place of birth, parents’ citizenship, and so on could be submitted. 

Chennai advocate V. Ravikumar, who had filed the PIL petition, said that he had made 
a representation to the National Human Rights Commission (NHRC) on September 17, 
2022, for considering the issue of granting Indian citizenship to every baby born in the 
camps for Sri Lankan Tamil refugees. 

Subsequently, the Union Home Ministry sent a detailed communication to him on 
December 14, 2022, explaining why citizenship by birth could not be claimed now, as a 
matter of right, by all those who were born at the refugee camps. 

It stated that Indian citizenship was granted to Indian-origin Tamils as per the terms of 
the Sirimavo-Shastri Agreement, 1964 and the Sirimavo-Gandhi Agreement, 1974. 

Other than this, the issue was dealt with under Section 5(1)(b) of the Citizenship Act 
applicable to people of Indian origin. However, the statutory time limit for making an 
application under the 1964 pact was fixed to be October 31, 1981, and the Indian-origin 
Tamils who had failed to apply before the cut-off date were not entitled to get Indian 
citizenship even under Section 5(1)(b). 

The Union Home Ministry stated that a foreigner who had entered India without valid 
travel documents and who remained beyond the permitted time would be considered 
only an illegal migrant under Section 2(1)(b) of the citizenship law. 

The law, as of now, states that all those who were born in India on or after July 1, 1987 
(when the 1986 amendment came into force), but before the commencement of the 
2003 amendment, could claim Indian citizenship by birth only if either of his/her parents 
was an Indian citizen at the time of birth. 

The Union Home Ministry stated that any claim for citizenship on the basis of birth 
would have to be made in accordance with Section 3 of the Citizenship Act 
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मūास हाईकोटŊ  ने ŵीलंकाई शरणाथŎ िशिवरो ं मŐ पैदा Šए बǄो ं को भारत की 
नागįरकता देने की जनिहत यािचका खाįरज की 

https://royalbulletin.in/madras-high-court-rejects-pil-seeking-indian-citizenship-to-
children-born-in-sri-lankan-refugee-camps/156545 

चेɄई। मūास उǄ Ɋायालय ने गुŜवार को उस जनिहत यािचका को खाįरज कर िदया, िजसमŐ तिमलनाडु मŐ 
मौजूद ŵीलंकाई शरणािथŊयो ंके िशिवरो ंमŐ पैदा Šए सभी बǄो ंको भारत की नागįरकता देने के िलए कŐ ū 

सरकार को िनदőश देने की मांग की गई थी। 

मुƥ Ɋायाधीश संजय वी. गंगापुरवाला और ɊायमूितŊ डी. भरत चŢवतŎ की पीठ ने माना िक जनिहत 

यािचका मŐ िववरण नही ंहै और संबंिधत अिधकारी यािचका पर तभी िवचार कर पाएंगे, जब उसमŐ जɉितिथ 

और ̾थान, माता-िपता की नागįरकता जैसी बुिनयादी जानकारी दी Šई रहेगी। 

जनिहत यािचका दायर करने वाले चेɄई के वकील वी. रिवकुमार ने कहा िक उɎोनें िशिवरो ंमŐ जɉ लेने 

वाले ŵीलंकाई तिमल शरणािथŊयो ंके Ůȑेक बǄे को भारतीय नागįरकता देने के मुȞे पर िवचार करने के 

िलए 17 िसतंबर, 2022 को रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) को एक आवेदन िदया था। 

इसके बाद कŐ ūीय गृह मंũालय ने 14 िदसंबर, 2022 को उɎŐ एक िवˑृत पũ भेजा, िजसमŐ बताया गया िक 

शरणाथŎ िशिवरो ंमŐ पैदा Šए बच्चो ंके िलए नागįरकता का दावा नही ंिकया जा सकता। 

इसमŐ कहा गया है िक िसįरमावो-शा˓ी समझौते, 1964 और िसįरमावो-गांधी समझौते, 1974 की शतŘ के 

अनुसार, भारतीय मूल के तिमलो ंको भारतीय नागįरकता दी गई थी। 

इसके अलावा, इस मुȞे को भारतीय मूल के लोगो ंपर लागू नागįरकता अिधिनयम की धारा 5(1)(बी) के तहत 

नागįरकता दी गई थी। हालांिक, 1964 के समझौते के तहत आवेदन करने की वैधािनक समय सीमा 31 

अƃूबर, 1981 तय की गई थी। भारतीय मूल के वे तिमल जो कट-ऑफ तारीख से पहले आवेदन नही ंकर 

पाए थे, वे धारा 5(1)(बी) के तहत भारतीय नागįरकता पाने के हकदार नही ंहोगें। 

कŐ ūीय गृह मंũालय ने कहा िक कोई िवदेशी, जो वैध याũा दˑावेजो ंके िबना भारत मŐ Ůवेश करता है, उसे 

नागįरकता कानून की धारा 2 (1) (बी) के तहत केवल अवैध Ůवासी माना जाएगा। 

कानून कहता है िक वे सभी लोग, िजनका जɉ 1 जुलाई 1987 को या उसके बाद (जब 1986 का संशोधन 

लागू Šआ, लेिकन 2003 के संशोधन से पहले) भारत मŐ Šआ था, वे केवल जɉ के आधार पर भारतीय 

नागįरकता का दावा कर सकते हœ, बशतő जɉ के समय उसके माता-िपता मŐ से कोई एक भारतीय नागįरक 

रहा हो। 

कŐ ūीय गृह मंũालय ने कहा िक जɉ के आधार पर नागįरकता के िलए कोई भी दावा नागįरकता अिधिनयम 

की धारा 3 के अनुसार िकया जाना चािहए। 
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ǒानेश कुमार और सुखबीर िसंह संधू आज चुनाव आयुƅ का संभालŐगे पदभार 

https://jantaserishta.com/national/gyanesh-kumar-and-sukhbir-singh-sandhu-will-take-
charge-as-election-commissioner-today-3165096 

नई िदʟी: ǒानेश कुमार और सुखबीर िसंह संधू आज चुनाव आयुƅ का पदभार संभालŐगे। Ůधानमंũी नरŐū 

मोदी की अȯƗता वाले चयन पैनल ने कल दोनो ंको चुनाव आयुƅ िनयुƅ िकया। 

दोनो ंįरटायडŊ  आईएएस को जािनए 

ǒानेश कुमार केरल कैडर के įरटायडŊ  आईएएस ऑिफसर हœ। वो कŐ ūीय गृह मंũालय मŐ कʳीर िडिवजन के 

उस वƅ इनचाजŊ थे जब कŐ ū सरकार ने जʃू-कʳीर से संिवधान के अनुǅेद 370 को िनरˑ करने का 
ऐितहािसक िनणŊय िलया था। मोदी सरकार ने 5 अगˑ, 2019 को आिटŊकल 370 खȏ िकया था। 1988 बैच 

के आईएएस ǒानेश कुमार मई, 2022 मŐ सहकाįरता मंũालय के सिचव बनाए गए। उɎŐ संसदीय कायŊ 
मंũालय मŐ सिचव पद से टŌ ांसफर िकया गया था। कुमार ने सहकाįरता मंũालय मŐ देवŐū कुमार िसंह को 
įरɘेस िकया था। िसंह भी केरल कैडर के ही आईएस थे िजɎŐ रा Ō̓ ीय मानवािधकार आयोग का महासिचव 

बनाया गया था। ǒानेश कुमार की सिवŊस įरटायरमŐट एज के बाद भी बरकरार रखी गई थी। वो 31 जनवरी, 
2024 को įरटायर Šए। ȯान रहे िक पहले गृह मंũालय और िफर सहकाįरता मंũालय, दोनो ं मंũालयो ंके 

सिचव के तौर पर उɎोनें मंũी अिमत शाह के साथ ही काम िकया। शाह इन दोनो ंमंũालयो ंके मंũी हœ। 

सुखबीर संधू 1998 बैच के įरटायडŊ  आईएएस ऑिफसर हœ। 2021 मŐ पुʺर िसंह धामी जब उȅराखंड के 

मुƥमंũी बनाए गए तब Ůदेश के मुƥ सिचव के पद पर सुखबीर संधू ही थे। उससे पहले संधू रा Ō̓ ीय 

राजमागŊ Ůािधकरण के चेयरमैन और मानव संसाधन मंũालय के उǄ िशƗा िवभाग मŐ अिडशनल सेŢेटरी 
की भूिमका मŐ भी रहे। सुखबीर संधू ने अमृतसर के गवनŊमŐट मेिडकल कॉलेज से एमबीबीएस और गुŜनानक 

देव यूिनविसŊटी से इितहास मŐ एम िडŤी हािसल की है। उनके पास कानून की िडŤी भी है। संधू ने 'अबŊन 

įरफॉʈŊ' और 'ʄूिनिसपल मैनेजमŐट एंड कपैिसटी िबİʒंग' पर įरसचŊ पेपसŊ भी िलखे हœ। लुिधयाना नगर 

िनगम के आयुƅ के तौर पर उनकी सेवाओ ंके िलए संधू को रा Ō̓ पित मेडल से नवाजा गया था। 
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रा Ō̓ ी य मानवािधकार आयोग के ˙ेशल मॉिनटर ने िकया ऊना िजला के Ůेम आŵम व 
ऑवǜőशन होम समूरकलां का दौरा 

https://www.newsuperbharat.com/himachal-una-news-196/ 

ऊना / 14 माचŊ / Ɋू सुपर भारत रा Ō̓ ी य मानवािधकार आयोग के ˙ेशल मॉिनटर बाल कृˁ गोयल ने 

वीरवार को ऊना िजला के Ůेम आŵम और ऑवǜőशन होम समूरकलां का दौरा िकया और Ůदान की जा 
रही सभी सुिवधाओ ंका जायजा िलया। उɎोनेंɎो ंनेकहा िक रा Ō̓ ी य मानवािधकार का मुƥउȞेʴ धरातल 

पर जाकर यह सुिनिʮत करना है िक नागįरको ंको िदए गए मानवीय अिधकार उɎŐ िमल रहे हœ या नही।ंही ं
नागįरको ंको िदए गए मानवीय अिधकारो ंका कोई उʟंघन तो नही हो रहा। इसके साथ यह भी सुिनिʮत 

करना है िक कŐ ū सरकार और Ůदेश सरकार Ȫारा संचािलत की जा रही योजनाओ ंऔर सभी कानून एवं 

एƃो ंकी पूणŊ ŝप से पालना हो रही है या नही। उɎोनेंɎो ंनेबताया िक िहमाचल Ůदेश के ऊना, हमीरपुर व 

कांगड़ा Ůवास के दौरान उनका मुƥऔिचȑ बǄो ं के शैƗिणक सं̾थान, िजला अ˙ताल, पीएचसी, 
सीएचसी सिहत कारागार का िनरीƗण करना है। उɎोनेंɎो ं नेकहा िक Ůदेश Ůवास के दौरान उनके Ȫारा 
पूरी जानकारी हािसल की जाएगी िक नागįरको ंको कोई भी परेशानी न हो। यिद नागįरको ंके अिधकारो ंका 
िकसी Ůकार से उʟंघन/हनन होता पाया जाता है तो एक िवˑृत įरपोटŊ  तैयार करके अȯƗ रा Ō̓ ी य 

मानवािधकार आयोग को भेजी जाएगी िजस आधार पर आगामी कारŊवाई की जाती है। उɎोनेंɎो ं नेबताया 
िक संिवधान मŐ आिटŊकल 21 के तहत नागįरको ंको अपनी मानव गįरमा और जीवन के सभी पहलुओ ंके 

साथ रहने का अिधकार है। उɎोनेंɎो ंनेिनरीƗण के दौरान िकशोर Ɋाय अिधिनयम के तहत पाई गई बारे 

िज़ला उपायुƅ को अवगत करवाया तथा इस संबंध मŐ आवʴक िदशा िनदőश िदये। इसके अितįरƅ 

उɎोनेंɎो ंनेदेर रात तक सं̾थान का िनरीƗण िकया। इस अवसर पर सहायक आयुƅ वįरȾ शमाŊ, डीपीओ 

नरŐū कुमार, बाल संरƗण अिधकारी कमलदीप िसंह, सीडɰूसी चेयर पसŊन ऊना, िŮंिसपल िसːर संजना, 
िसːर नीलम मीनाƗी राणा उपİ̾थत रहे। 
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MHC refuses to grant direction to issue Indian citizenship to children 
born in Tamil refugee camps 

https://www.dtnext.in/news/tamilnadu/mhc-refuses-to-grant-direction-to-issue-indian-
citizenship-to-children-born-in-tamil-refugee-camps-773957 

The first division bench comprising Chief Justice SV Gangapurwala and Justice D 
Bharatha Chakravarthy heard the Public Interest Litigation (PIL) and observed that the 
litigation lacks details. 

chennai: The Madras High Court (MHC) refused to direct the Union government to grant 
indian citizenship to all the children born at Sri Lankan Tamil refugee camps.The first 
division bench comprising Chief Justice SV Gangapurwala and Justice D Bharatha 
Chakravarthy heard the Public Interest Litigation (PIL) and observed that the litigation 
lacks details.The Court cannot issue sucha a blanket order to grant citizenship to the Sri 
Lankan refugees and rejected the PIL.Advocate V Ravikumar filed the PIL and stated 
that he represented before the National Human Rights Commission (NHRC) for 
considering the issue of granting Indian citizenship to every baby born in the camps for 
Sri Lankan Tamil refugees. Subsequently, the Union government sent a communication 
to the petitioner refusing to his plea.The Union government explained that citizenship by 
birth can not be claimed as a matter of right, by all those who were born at the refugee 
camps, said the petitioner.Further, the Union government stated that under section 3 (1) 
(c) of the Citizenship Act those who were born in India after the commencement of the 
2003 amendment could claim citizenship by birth only if both the parents were Indian 
citizens or if one of the parents was an Indian citizen and the other was not an illegal 
migrant, he added. Aggrieved by this the petitioner approached the MHC. 
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ǒानेश कुमार और सुखबीर संधू बने नए चुनाव आयुƅ, दोनो ंįरटायडŊ  आईएएस को 
जािनए 

https://navbharattimes.indiatimes.com/india/who-is-new-election-commissioners-
gyanesh-kumar-sukhbir-sandhu/articleshow/108490027.cms 

नई िदʟी: Ůधानमंũी नरŐū मोदी की अȯƗता मŐ उǄˑरीय सिमित ने िनवाŊचन आयोग मŐ दो आयुƅो ंके 

खाली पदो ंपर भतŎ के िलए दो नामो ंपर मुहर लगा दी। सिमित ने ǒानेश कुमार गुɑा और सुखबीर िसंह संधू 

को चुनाव आयुƅ िनयुƅ िकया है। ये दोनो ं įरटायडŊ  आईएस हœ। दोनो ंअलग-अलग समय मŐ भारतीय 

Ůशासिनक सेवा (आईएएस) से įरटायडŊ  Šए हœ। िनवाŊचन आयोग के दोनो ंआयुƅ के पद पहले अनूप चंū 

पाǷेय के फरवरी मŐ įरटायरमŐट और िफर हाल ही मŐ अŜण गोयल के इˑीफे से खाली Šए थे। आइए 

जानते हœ दोनो ंनए चुनाव आयुƅ ǒानेश कुमार और सुखबीर संधू कौन हœ... 

अिमत शाह के साथ काम कर चुके हœ ǒानेश कुमार 

ǒानेश कुमार केरल कैडर के įरटायडŊ  आईएएस ऑिफसर हœ। वो कŐ ūीय गृह मंũालय मŐ कʳीर िडिवजन के 

उस वƅ इनचाजŊ थे जब कŐ ū सरकार ने जʃू-कʳीर से संिवधान के अनुǅेद 370 को िनरˑ करने का 
ऐितहािसक िनणŊय िलया था। मोदी सरकार ने 5 अगˑ, 2019 को आिटŊकल 370 खȏ िकया था। 1988 बैच 

के आईएएस ǒानेश कुमार मई, 2022 मŐ सहकाįरता मंũालय के सिचव बनाए गए। उɎŐ संसदीय कायŊ 
मंũालय मŐ सिचव पद से टŌ ांसफर िकया गया था। कुमार ने सहकाįरता मंũालय मŐ देवŐū कुमार िसंह को 
įरɘेस िकया था। िसंह भी केरल कैडर के ही आईएस थे िजɎŐ रा Ō̓ ीय मानवािधकार आयोग का महासिचव 

बनाया गया था। ǒानेश कुमार की सिवŊस įरटायरमŐट एज के बाद भी बरकरार रखी गई थी। वो 31 जनवरी, 
2024 को įरटायर Šए। ȯान रहे िक पहले गृह मंũालय और िफर सहकाįरता मंũालय, दोनो ं मंũालयो ंके 

सिचव के तौर पर उɎोनें मंũी अिमत शाह के साथ ही काम िकया। शाह इन दोनो ंमंũालयो ंके मंũी हœ। 

कौन हœ सुखबीर संधू, जािनए 

सुखबीर संधू 1998 बैच के įरटायडŊ  आईएएस ऑिफसर हœ। 2021 मŐ पुʺर िसंह धामी जब उȅराखंड के 

मुƥमंũी बनाए गए तब Ůदेश के मुƥ सिचव के पद पर सुखबीर संधू ही थे। उससे पहले संधू रा Ō̓ ीय 

राजमागŊ Ůािधकरण के चेयरमैन और मानव संसाधन मंũालय के उǄ िशƗा िवभाग मŐ अिडशनल सेŢेटरी 
की भूिमका मŐ भी रहे। सुखबीर संधू ने अमृतसर के गवनŊमŐट मेिडकल कॉलेज से एमबीबीएस और गुŜनानक 

देव यूिनविसŊटी से इितहास मŐ एम िडŤी हािसल की है। उनके पास कानून की िडŤी भी है। संधू ने 'अबŊन 

įरफॉʈŊ' और 'ʄूिनिसपल मैनेजमŐट एंड कपैिसटी िबİʒंग' पर įरसचŊ पेपसŊ भी िलखे हœ। लुिधयाना नगर 

िनगम के आयुƅ के तौर पर उनकी सेवाओ ंके िलए संधू को रा Ō̓ पित मेडल से नवाजा गया था। 
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Andhra CM reiterates commitment to make Kurnool judicial capital 

https://www.daijiworld.com/index.php/news/newsDisplay?newsID=1175622 

Kurnool, Mar 14 (IANS): Chief Minister Y. S. Jagan Mohan Reddy laid the foundation 
stone for the National Law University in Kurnool on Thursday and reiterated his 
government’s commitment to make the district the judicial capital of Andhra Pradesh 

The Chief Minister highlighted the historical significance of this initiative. He emphasized 
the fulfilment of long-awaited promises made to the people of Rayalaseema, echoing 
the principles of fair justice outlined in the Sribagh Agreement of 1937. 

Pointing out that it was proposed to set up the High Court here as per the Sribagh Pact 
at the time of shifting capital to Hyderabad, he said that steps are being taken in 
accordance with the Pact. 

The Chief Minister emphasized the fulfilment of this promise through the establishment 
of the National Law University, which will not only serve as an academic institution but 
also lay the groundwork for the development of a robust legal ecosystem in the region. 

CM Jagan also unveiled plans for the development of Kurnool as a legal hub, 
announcing the establishment of various legal departments and commissions in the 
region, that include the State Consumers Dispute and Redressal Commission, AP Legal 
Metrology Commission, AP Labor Commission, AP VAT Appellate Tribunal, AP Waqf 
Board, Andhra Pradesh Lokayukta Offices, and NHRC offices, signifying a holistic 
approach towards strengthening the legal framework and ensuring justice for all. 

The university, coming up at Jagannathagattu in Lakshmipuram of Kallur mandal, is the 
second National Law University in the state. 

The government said that the university, to come up over 150 acres of land, is 
envisioned to be a beacon of legal education excellence in the region. 

The project, estimated to cost Rs 1,011 crore, reaffirms the government's commitment 
to nurturing intellectual growth and legal acumen among the state's youth. 

Retired judges of the High Court, judges of other courts, Advocates, and Law 
Department staff attended the event 

Soon after his arrival at Orvakal Airport, Jagan Mohan Reddy performed traditional 
Bhoomi Puja. 

Kurnool was proposed as one of the three state capitals by YSR Congress Party after 
coming to power in 2019, reversing the plans of the earlier TDP government to develop 
Amaravati as the only state capital. 
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The YSR Congress government mooted Visakhapatnam as administrative capital, 
Amaravati as legislative capital and Kurnool as judicial capital. 

However, the three-capital issue is currently pending in the Supreme Court. 
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सामािजक समरसता मंच ने रा Ō̓ पित को भेजा ǒापन 

https://www.divyahimachal.com/2024/03/social-harmony-forum-sent-memorandum-to-
the-president/ 

पिʮम बंगाल के संदेशखाली मŐ मिहलाओ ं के उȋीडऩ पर जʗ से जʗ कारŊवाई की उठाई मांग 

नगर संवाददाता-चंबा 

सामािजक समरसता मंच चंबा के Ůितिनिधमंडल ने गुŜवार को पिʮम बंगाल के संदेशखाली मŐ अनुसूिचत 

जाित/ जन सहायक आयुƅ को ǒापन सौपंते मंच के सद˟जाित मिहलाओ ंके उȋीडऩ मामले मŐ ȕįरत 

कारŊवाई के साथ ही आरोिपयो ंको संरƗण देने वालो ंके İखलाफ एटŌ ोिसटी एƃ के तहत कानूनी कारŊवाई की 
मांग को लेकर सहायक आयुƅ पीपी िसंह के माȯम से महामिहम रा Ō̓ पित को ǒापन Ůेिषत िकया। 

महामिहम रा Ō̓ पित को Ůेिषत ǒापन मŐ मंच ने मांग की है िक उǄˑरीय रा Ō̓ ीय जांच दल गिठत करके 

संदेशखाली भेजकर Ůितवेदन मंगवाया जाए। इस Ůितवेदन के आधार पर आरोिपयो ंव इनको संरƗण देने 

वालो ं को दंिडत िकया जाए। इसके साथ ही संदेशखाली मŐ ऐसी ʩव̾था सुिनि◌ि◌ʮत की जाए, िजससे 

अनुसूिचत जाित/ जनजाित के लोग िनभŊय होकर अपना व पįरवार का भरण-पोषण कर सकŐ । 

उɎोनें इस मामले मŐ कड़ी कारŊवाई को लेकर राǛ सरकार को िनदőश देने को भी कहा है। उɎोनें साथ ही 
इस मामले मŐ रा Ō̓ ीय मिहला आयोग, रा Ō̓ ीय मानवािधकार आयोग व रा Ō̓ ीय अनुसूिचत जनजाित आयोग के 

दखल देने का भी ˢागत िकया है। Ůितिनिधमंडल मŐ अिधवƅा िकशोरी लाल, įरटायडŊ  िŮंसीपल राजेश 

शमाŊ, पूवŊ Ůधान सुिमũा देवी, छैलो देवी, भुवनेश शमाŊ, सूयाŊ भानू Ůताप, लिलत कुमार व रȉ चंद शािमल 

रहे। 
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कौन है ǒानेश कुमार और सुखबीर संधू? जो बने नए चुनाव आयुƅ 

https://www.newstracklive.com/news/who-are-gyanesh-kumar-and-sukhbir-sandhu-
who-became-the-new-election-commissioner-mc23-nu915-ta915-1601563-1.html 

नई िदʟी: पीएम नरŐū मोदी की अȯƗता मŐ उǄˑरीय सिमित ने िनवाŊचन आयोग मŐ 2 आयुƅो ंके įरƅ 

पदो ंपर भतŎ के िलए 2 नामो ंपर मुहर लगा दी। सिमित ने ǒानेश कुमार गुɑा एवं सुखबीर िसंह संधू को 
चुनाव आयुƅ िनयुƅ िकया है। ये दोनो ंसेवािनवृत IS हœ। दोनो ंअलग-अलग व˫ मŐ भारतीय Ůशासिनक 

सेवा (IAS) से सेवािनवृत Šए हœ। िनवाŊचन आयोग के दोनो ंआयुƅ के पद पहले अनूप चंū पाǷेय के फरवरी 
मŐ įरटायरमŐट एवं िफर हाल ही मŐ अŜण गोयल के इˑीफे से खाली Šए थे। आइए आपको बताते हœ दोनो ंनए 

चुनाव आयुƅ ǒानेश कुमार और सुखबीर संधू कौन हœ... 

ǒानेश कुमार केरल कैडर के įरटायडŊ  IAS अिधकारी हœ। वो कŐ ūीय गृह मंũालय मŐ कʳीर िडिवजन के उस 

समय इनचाजŊ थे जब कŐ ū सरकार ने जʃू-कʳीर से संिवधान के अनुǅेद 370 को िनरˑ करने का 
ऐितहािसक फैसला िलया था। मोदी सरकार ने 5 अगˑ, 2019 को आिटŊकल 370 समाɑ िकया था। 1988 

बैच के IAS ǒानेश कुमार मई, 2022 मŐ सहकाįरता मंũालय के सिचव बनाए गए। उɎŐ संसदीय कायŊ मंũालय 

मŐ सिचव पद से ̾थानांतरण िकया गया था। कुमार ने सहकाįरता मंũालय मŐ देवŐū कुमार िसंह को įरɘेस 

िकया था। िसंह भी केरल कैडर के ही IS थे िजɎŐ रा Ō̓ ीय मानवािधकार आयोग का महासिचव बनाया गया 
था। ǒानेश कुमार की सिवŊस įरटायरमŐट एज के पʮात् भी बरकरार रखी गई थी। वो 31 जनवरी, 2024 को 
įरटायर Šए। ȯान रहे िक पहले गृह मंũालय एवं िफर सहकाįरता मंũालय, दोनो ंमंũालयो ंके सिचव के ŝप 

मŐ उɎोनें मंũी अिमत शाह के साथ ही काम िकया। शाह इन दोनो ंमंũालयो ंके मंũी हœ। 

सुखबीर संधू 1998 बैच के सेवािनवृत IAS अिधकारी हœ। 2021 मŐ पुʺर िसंह धामी जब उȅराखंड के सीएम 

बनाए गए तब राǛ के मुƥ सिचव के पद पर सुखबीर संधू ही थे। उससे पहले संधू रा Ō̓ ीय राजमागŊ 
Ůािधकरण के चेयरमैन एवं मानव संसाधन मंũालय के उǄ िशƗा िवभाग मŐ अिडशनल सेŢेटरी के िकरदार 

मŐ भी रहे। सुखबीर संधू ने अमृतसर के गवनŊमŐट मेिडकल कॉलेज से MBBS एवं गुŜनानक देव यूिनविसŊटी से 

इितहास मŐ एम िडŤी हािसल की है। उनके पास कानून की िडŤी भी है। संधू ने 'अबŊन įरफॉʈŊ' एवं 

'ʄूिनिसपल मैनेजमŐट एंड कपैिसटी िबİʒंग' पर įरसचŊ पेपसŊ भी िलखे हœ। लुिधयाना नगर िनगम के आयुƅ 

के ŝप मŐ उनकी सेवाओ ंके िलए संधू को रा Ō̓ पित मेडल से सʃािनत िकया गया था। 

दोनो ंचुनाव आयुƅो ंकी िनयुİƅ के साथ कŐ ūीय चुनाव आयोग की टीम पूरी हो गई है। िनवाŊचन आयोग के 

मुİखया मतलब देश के मुƥ चुनाव आयुƅ राजीव कुमार हœ। उɎोनें 15 मई, 2022 को भारत के 5वŐ मुƥ 

चुनाव आयुƅ का पद संभाला था। इससे पहले वो 1 िसतंबर, 2020 को चुनाव आयुƅ बनाए गए थे। राजीव 

कुमार 1984 बैच के िबहार-झारखंड कैडर के IAS हœ। उɎोनें पİɰक एंटरŮाइजेज सेलेƕन बोडŊ  के 

चेयरमैन, कŐ ūीय िवȅ मंũालय मŐ सिचव, िवȅीय सेवाओ ंके सिचव एवं ̾थापना अफसर के पद भी संभाले हœ। 
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